IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDRERABAD

O.ANO,324/97 .. Date of Orders 19,3,97
BETWEEN

K.,Chandraiah e Applicant,

AND

1. The General Manager,
5,C.Rly., Rail Nilayam,
Secunderabad,

2. The Dy.Chief Mechanical Engineer,
Carriage Repair Shop, S$,C.Rly,,

Settipalli Post, Tirupathi, .« Respondents,
éounSel.for the Applicant ee Mr,K.Sudhakara Reddy
L
Counsel for the Respondents .o Mr,K.8iva Reddy
CORAM 3
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HON'BLE SHRI R,RANGARAJAN : ME-BER (ADMN,) -
HON'BLE SHRI B.S., JAI PARAMESHWAR ; MEMBER (JUDL,)

— Y S s S wwa e e e

X Oral order as per Hon'ble Shri R.,Rmgarajan, Member (Admn,) X

Heard Mr,K,Sulhakara Reddy, learned counsel for the

applicant and Mr,K.S8iva Reddy, leammed gtanding counsel for

the respondents,

267 The applicant in this OA is a land displaced person,
wit-land under survey Nos,20/47 and 20/49.wet land to the
extent of 0,06 acres and 0,03 acres were mby the resporden
authorities for the e%tablishment of Railway Carriage Repair
Work Shop, Settipalli, Tirupathi., The certificate issued by
the R.D,0,, Chandragiri, Tirupathi for having taken over the

above said land for establishment of Railway Carriage Repair

Work Shop is enclosed as Annexure-2 to the OA, The applicant
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now submits that he should be provided with a job under the i
land losers’quota in accordance with the instructions ot
the Railway Board, UWe find that the applicant had not submitted
any representation to the concerned respondents authorities,

Hence no direction can be given at this stage,

3. If the applicant is so advised may file a suitable

representation to R-2 and if that representation is received

by R-2 the same will be disposed of expeditiously in accordance

with the law, . ' ;

4, The CA is ordered accordingly with no costs,

. "JAI PARAMESHAAR ) ( R.RANGARAJAN )
Member (Judl.) Member (23mn, ) ‘
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Copy to: | "

13 The Genaral Manager, South Central Railuay,
Railnilayam,Secunderabad,

& The Dy.Chief Machanical Lngineer, Carriage Repair_Shop,
South Central Railway, Settipalli Post, Tirupathigl

: One copy to Mr.K.Sudhakar Reddy, Advocate,CAT,Hyderabad.
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One copy to mrixis;ua Reddy, CGSC,CAT,Hyderabad,
One copy to D.R(A), CAT,Hydarabad,
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now submits that he should be provided with a job under the

land losers/quota in accordance with the instructions of
the Railway Board, We find that the applicant had not submitted

N

any representetion to the eoncerned respondents authorities,

Hence no direction can be given at this stage,

3. If the eapplicant is so0 advised may file a suitable

representation to B-2 and if thet representation is received

by R-2 the same will be disposed of expeditiously in accorcance
vith the law,

The CA is ordered accoraingly with no costs,
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AT HYDERABAD
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2. The Dy,Chief Mechanical Engineer, SN Fhﬁq\t/
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Settipalli Post, Tirupathi, Res Dnoentb

(ElounSel for the Applicant
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Counsel for the Respondents .. Mr,K,Siva Reddy

Ol 2

-
-*

HON'BLE SidI R RANGARAJAN ME.3LER (ADI21,)

HON'ELE SHKI B,5, JAI PALAMESHWAR ME/BER (JUDL,)
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JUDGEMENT

X Oral order as per Hon'ble Shri R.Rmgarajan, Member {(&dmn.)

Hearc Mr, I’..S:Lﬁhakara Reddy, learmed counsel for the
applicant and Mr,K.Siva kédd)-, learmed standing counsel for

the respondents,

2, The applicant in this QA is a land displaced person,

who\'land under survey Nos,20/47 and 20/49-wet 1and to the
extent of 0,06 acres and 0,03 acres were ofi:i;;a‘,{by the reSponden
authorities for the ei(tqblishment of Railway Carriage Repair
Work Shop, Settipalli, Tirupathi, The certificate issued by
- the R,D,0.,, Chandragiri, Tirupathi for having taken over the
above said land for establishment of Railway Carriage Repair

Work Shop is enclosed as Annexure-2 to the OA, The applicant
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